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Central Administrative Tribunal 
Principal Bench, New Delhi 

 
C.P. No. 58/2021 

In  
O.A. No. 1378/2018 

 
This the 2nd day of July, 2021 

 
(Through Video Conferencing) 

 
Hon’ble Mr. A.K. Bishnoi, Member (A) 
Hon’ble Mr. R.N. Singh, Member (J) 

 

 Smt. Anjuman (aged about 49 years), 
W/o late Sh. Mohd. Nisar, Working as House Aunty, 
O/o Asha Kiran Complex, Rohini Sector – I, 
Awantika, New Delhi – 110086 
R/o H.No. 13, Gali No. 3, ‘D’ Block, 
Begumpur, New Delhi – 110086 

…Applicant 
(By Advocate : Ms. Neelima Rathore) 

 
Versus 

 
1. Sh. Vijay Kumar Dev, 

  The Chief Secretary, 
  Govt. of NCT of Delhi, 
  Delhi Secretariat, I.P. Estate, New Delhi – 110002. 
 

2. Smt. Rashmi Singh, 
  The Director,  
  Department of Social Welfare, 
  Govt. of NCT of Delhi, GLNS Complex 
  Firozshah Kotla, Delhi Gate, 
  New Delhi – 110002. 

…Respondents 
 

(By Advocate : Shri Amit Anand)  
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ORDER (Oral) 
 

Hon’ble Mr. R.N. Singh, Member (J): 
 

The present Contempt Petition has been filed by the 

petitioner alleging wilful defiance of the directions of this 

Tribunal in Order/Judgment dated 6.2.2020 passed in the 

aforesaid OA. The operative part of the said 

Order/Judgment dated 6.2.2020 reads as under:- 

“16. In view of foregoing, this OA is allowed with 
directions to respondents to grant the applicant temporary 
as well as regular status with effect from respective 
dates, with all consequential reliefs, including notional 
pay fixation as has been granted to her junior Ms. Anjali 
Pal, within a period of 03 months of receipt of a certified 
copy of this order under advice to the applicant. However, 
payment of arrears shall remain limited to the period from 
01.04.2018 onwards only when this OA was filed. 
Further, these arrears will not carry any interest. No 
costs.”  

 
 

2. Pursuant to the notice from this Tribunal, the 

respondents have filed the compliance affidavit. In the 

compliance affidavit, the respondents have also annexed a 

copy of order dated 7.4.2021. With the assistance of the 

said compliance affidavit, Shri Amit Anand, learned counsel 

for the respondents under instructions submits that 

pursuant to the directions of this Tribunal, temporary 

status has already been granted to the petitioner and 

arrears of pay, pay fixation and payment of difference of pay 

have also been calculated. He further submits that with 

regard to grant of regular status, the issue is under 

consideration. He further adds that necessary order for 
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grant of regular status to the petitioner shall be issued and 

the payment of arrears shall be made to the petitioner 

positively within three weeks from today. 

 

3. In view of the aforesaid, the present CP is closed. 

Notices are discharged.  However, the petitioner shall be at 

liberty to approach this Tribunal for revival of the present 

CP by way of Misc. Application, if the respondents do not 

fulfil their own commitments as noted hereinabove.  

 

 

 

(R.N. Singh)                    (A.K. Bishnoi)  
 Member (J)                      Member (A) 

 
 
/ravi/akshaya/ 


